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opy of this O.A. has already been supplied

to Ms. Usha Das, learned Addi. Standing

ounsel for the Gov_f. of.lndio.

issue notice to the Respondents

requiring them to file their written statement
b

v 12.10.2009.
Cadll this matter on 12.1 0.2009.
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0.A.147 of 09 |
None appears for the Apphcant h
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On the prayer of Ms.U. Das learned
Addl.Standing Counsel appearmg for
~ the Respondents, call this matter on
11.11.2009 awaiting wﬁtten state;hent,
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(M.R.Mohanty) |

m the Respondents. .

(M.K.Chatuivedi) -

Meraber (A) Vice-Chairman
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. Ms. U. ‘Das, leamed Addl. CGSC

oppeonng for Respondem‘ Nos. 1-4 prays for 4 9‘

' t.‘ ,weeks “time ’ro file reply while Si HK. Das,

ieomed counsel appearing for Respondent No.
5 seeks-4 weeks time 1o file reply.

Granting fime to file reply case is

adjoumned to 10.12.2009.
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Leamed . counsel for the
_respondents undéq‘akes that copy of
‘rep]y filed on 8.12.09‘would be made
available fo fhe applicant’s counse'lrf .
dunng the course of ’fhe day Rejomdnr S
if any. be fled before the next date of
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119.02.2010 . :On the reques’r of counsel for both

szdes, @é}oumed to 02.03.2010.

s d A
(Madan Kyéhoturvedn (Mukesh Kumar Gupta)

Member (A} Member (J) -
/bb/ ’;
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tho ----- Applicam Ms.U.Das, . leamed

; AddlCG.SC for the Respondents l-4 and

Mr.H. KDos, Ieomed counse‘l for ptivdte

- . Respondent Nos Ofﬁcudl Respondants hove
@~ - . produced records. '

. . Applicant pldced reliance on.
cemﬁodte dated 25.09. 2008 (Annoxure-?) to .

. = contend thaf Respondent NoSis ¢ restdonf of
V[Iage Blharddlo dnd his nome is enlisted in
voter list of Eectorol Roll of I}-Rotobon (SG)
Assemby constlfuency When we enqtired

~from Ieclmed counset for oppﬁccntwhere is fhe_ N
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Leomed counsol fcr Respondent No L

contended that applicant hdd produced the ;
said document only to defeai Ns .

oppointmont othowwsescho!lenged m presentj

proceeding. namely O.A. 147,‘2009 We hdve :

.. ‘taken soid ofiginal documenf orwecdrd. _
Hearing oonoluded. Qrdet:is .fosgrve’d‘.
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O.A. No. 147 of 20009.

DATE OF DECISION: 30 -03-2010.

Shri Kamal Uddin Ansari | |
redresesansesusereneesarsatasatrisesnttssesntestanstanattashatosenbenrsesnsesnens Applicant/s
Dr B. Ahmed
................ crerrrtersiici i eae s eesoesone oo . AdVocates for the
Applicant/s
-Versus —
Union of India & Ors. '
ettt eee e ae e abt e e at e s e e s b s e bt ss s b b aesbe e Respondent/s
Ms U. Das, Addl.C.G.S.C for Respondents 1- 4
Mr H.K. Das for respondent No.5.
........................ feessersiiettiieiecssnicnneeeneessee . Advocate for the
' Respondent/s

THE HON’BLE MR MUKESH KUMAR GUPTA, MEMBER (J)
THE HON’BLE MR MADAN KUMAR CHATURVEDI,MEMBER(A)

1.  Whether reporters of local newspapers may be allowed to see
the judgment ? : YeS/N

2. Whether to be referred to the Reporter or not ? Yg§/No

3.  Whether their Lordships wish to see the fair copy ;2&“3
. /No

Judgment ?

Member (J)/Member(A)
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CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
GUWAHATT:

0.A. NO.147 of 2009.

Date of Decision : This, the 30t Day of March, 2010.

HONBLE MR MUKESH KUMAR GUPTA, MEMBER (J)
HONBLE MR MADAN KUMAR CHATURVEDI, MEMBER (A)

Shri Kamal Uddin Ansari

Son of Late Alim Uddin Ansari

Resident of Village — Chorgola T.E.

P.O.- Leelachilla, District- Karimganj, Assam

Pin No: 788734. ...Applicant

Advocate: Dr. B. Ahmed
-Versus-

1.  The Union of India
To be represented by Secretary-cum-the
Director General of Posts & Chairman
Postal Service Board, Deptt. of Posts
Ministry of Communication
Dak Bhawan, Sansad Marg
New Delhi — 1.

2. The Chief Postmaster General
Meghdoot Bhawan, Panbazar
Guwahati — 1.

3.  The Senior Superintendent of Post Offices
Cachar Division, Silchar
P.O.- Silchar, Dist- Cachar, Assam
Pin No: 788001.

4.  The Inspector, Posts
Patharkandi Sub-Division
P.O.- Patharkandi, District- Karimganj, Assam
Pin No: 788724.

5.  ShriRosonlal Malah @ Roson Malah
Son of Sri Prashad Malah
Resident of Village- Bihairdala
P.O.- Anipur, District- Karimganj, Assam
Pin No: 788734. ...Respondents

By Advocate: Ms. U. Das, Addl. CGSC for Respondents 1-4
Mr H.K.Das for Respondent No.5.



ORDER

M.K.CHATURVEDL MEMBER(A)

By this O.A applicant makes a request to quash and set |
aside the selection of respondent No.5 for the post of Gramin Dak
Sevak Branch Postmaster of Leelachila Branch Post Office in
Karimganj District and to consider the candidature of the applicant
while making the selection.

2. We have heard the rival submissions. The father of the
applicant was an employee of the Postal department and he retired as
Post Master in the year 2004. Thereafter, the father of the applicant
died in the month of December 2005 leaving behind the applicant, his
mother, one sister and 5 brothers. After the demise of his father the
applicant has been engaged as Gramin Dak Sevak Delivery Agent at
Leelachilla Branch Office temporarily on 8.10.2004 initially for 90 days
and thereafter his engagement had been extended from time to time till
2.2.2007. Thereafter, his service was not extended. Respondent No.5
has been engaged as Gramin Dak Sevak Delivery Agent replacing the
applicant from the said post.

3. Our attention was invited to a Notification dated 13.6.2008
for filling up the post of Gramin Dak Sevak Branch Post Master. It was
stipulated, inter alia, in the said notification that the candidate must
be a permanent resident of the village where the pdst office is located.
Pursuant to the said notification applicant being a permanent resident
of the village where the post office is located applied for the post. It was

submitted that respondent No.5 who has been selected is not a

Y
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permanent resident of the village where the said post office is located.
According to applicant respondent No.5 is a permanént resident of
village Bihairdala under Pechala Gaon Panchayat.

4. Learned counsel for respondent No.5 submitted that he got
landed property both in Chargola Tea Estate Village and Bihairdala
village and at present he is residing at Chargola Tea Estate village and
in the recent voter list issued on .10.1.200.9 respondent No.5 was
registered at Chargola Tea Estate village having House No.409 as such
the contention raised by the applicant regarding residentiél status of
respondent No.5 is totally baseless and unfounded. Moreover, selection
process was conducted as per law and there is no infirmity in the said
selection. Certificate from Chorgola Gaon Panchayat was also produced
before us. In this certificate respondent No.5 is shown as a resident of
village Chargola, Post office Leelachila. We have also examined the
voter list of Chargola Tea Estate. Name of the respondent No.5 appears
at part No. 1207. The list is dated 1.1.09.

5. It transpires from perusal of records that respondent No.5

was a resident of Chargola Tea Estate Village as such his appointment

‘is not crept with any lacuna. Finding no merit in the application we

dismiss the same. No costs.

< g

(MADAN CHATURVEDI) (MUKESH KUMAR GUPTA)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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O.A. No. ‘of 2009
'BETWEEN' Cc:'mtrznﬂ.t:lmmlstmrtif\m'l’ntsrunait
Sri Kamal Uddin Ansari ) Y
-Versus- y B 6 2 ‘f\
Union of India and others
guwahau Bench

SYNOPS1IS cum INDEX

|

SI.No. Particulars Annexures Page Ng.
1. Original Applicant and Verification 1 - 14
2. [Educational qualifications], Annexure-1 Hs®
[Certificate of computer (Series) 15-21| 2°
applications], [OBC Certificate,
Employment Exchange Card]
3 [Letters of first and last Annexure-2 22-25
engagement as GDSDA] (series)
4 [Representation dated 24-3-2007] Annexure-3 - 26
5 [Notification / Advertisemeént dated Annexure-4 27-31
13-6-08 issued by the Respondent
No.3
b [Forwarding of application by the Annexure-5 -32
Employment Exchange, Karimgani]
7 [Certificate issued by the President, Annexure-b -33
Chorgola Gaon Panchayet infavour
of the applicant.
8 [Voters’ List showing the name of Annexure-7 -34
) the Applicant]
8 [Certificaté issued by the Presideht, Ahnexure-8 -35
Patiala Gdorl Panchayet infavout of
the Respohdent No.5
9 [Voters’ List showing the name of Annexure-9 -36
the Respondent No.5]
10 [Application 8-9-2008 field by the| Annexure-10 -37
Applicant Under R.T.I. ]
11 Reply dated 10-9-2008 of the| Annexure- 11 -38
Respondent No. 3
12. Interim Order dated 1%-9-2008| Annexure- 12 39-42
passed by the Hon’ble Gauhati High
Court in W.P.(C) No. 4088/2008.
13. Forwarding of the interim order| Annexure- 13 -43
dated 19-9-2008. ‘
Ordet dated 13-07-200% passed in| Annexure- 14 44-47
Writ Petition © No. 4088/2008
th. l/v/( —  Ye-5EFIADY T frifet Sl honion
3.8 Re
s W/S by Begbpe S~ 57 —£& (1.1, Choudhury)
, Advocate
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SYNOPSIS

The brief fact of the case is that pursuant to the notification dated
13-6-2008 issued by the Senior Superintendent of Post Offices, Cachar
Division,.SiIchar, inviting applications, for the post of Gramin Dak Sevak
Branch Postmaster(GDS BPM)., Leelachila Branch Office in Karimganj
district, from the intending candidates who are permanent resident of
the village where the Leelachilla Branch Officé is located; the Applicant
‘being a permanent resident of the Village-Chorgola Tea Estate, where
the said Branch Office is. Iocéted, applied through District Employment
Exchange, Karimganj for the said post. The Employment Officer, District
Employment Exchange, Karimganj forwarded the application of the
petitioner along with two.other candidates to the Respondent No. 3.
Thereafter 6n 11-8-2008 the petitioner appeared interview and he was
expecting that he would be selected for the said post. But the
Respondent authorities particu!arly‘the' Respbndent No.3 allowed the
Respondent No.5 to take part in the process of selection who is not a
resident of the village where the said post office is located and whose
name has not been forwarded by the Employment Exchange, Karimganj.
Thereafter the Respondent authorities selected the Respondent No.5 for
the post of GDSBPM of Leelachila Branch Office 'who is not a resident of
the village where the said post office is located. Challenging the selection
of the Respondent No.5, the applicant filed é Writ Petition being W.P.(C)
No. 4088/2008 before the Hon’ble Gauhati High Court and the Hon'ble
Court has been pleased to pass the order dated 17-09-2008 directing
the respondent authoritiés not to appoint the Respondent No.5 in
contravention of the stipulations contained in the advertisement as well
as statutory provisions. But subsequently the applicant withdrew the
said Writ Petition with liberty .to seek appropriate remedy before the
Hon’ble Central Administrative Tribunal, Guwahati. And hence this
petition.

Filed by - ~7f2ed §8Torm i

Advocate
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27-6-2008
11-8-2008
8-9-2008

10-09-2008
17-09-2008

22-9-2008

13-07-2009
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. .
LIST OF DATES L guwahau Bench

Particulars

Petitioner passed HSLC Examination
Petitioner passed HSSLC examination.

The petitioner was engaged as GDSDA in
the Leelachila Branch Office for 90 days

The Service of the petitioner as GDSDA was last
extended for 90 days.

The petitioner filed representation before the ”
Respondent no.3 for extending his service as [74\,)5,
GDSDA in the Leelachila Branch Office ‘{\

Notification was issued by the Respondent No.3
inviting applications from the intending candidates for
filling up the post of Branch Postmaster, Leelachila
Branch Office.

The application of the petitioner was forwarded \/
by the Employment Officer, District Employment
Exchange, Karimganj.

Interview for the post of Branch Postmaster,

Leelachila Branch Office was held.

The petitioner filed representation through RTI
for getting the result of the interview.

Reply furnished by the Respondent No.3.

Order passed by the Hon’ble Gauhati High Court in
W.P.(C) No. 4088/2008 filed by the Applicant and the
Hon'ble Court has been pleased to pass the interim
order directing the respondents not to appoint the
Respondent No. 5 to the said post.

The Applicant forwarded the order dated 17-09-08
passed in W.P.(C) No0.4088/2008 to the Respondent
No.3

The applicant withdrawn the aforesaid W.P.(C)
No.4088/08 with liberty to seek appropriate remedy
before the Central Administrative Tribunal, Guwahati

Flled by - ﬁ/ﬁ ’)_/ W MM .

9 13 1
(H.I. Choudhury) 8 /
Advocate
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BEFORE THE CENTRAL ADMINISTRATIVE ITRIBI.JNAL
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. - BETWEEN-

Shri Kamal Uddin Ansari
Son of Late Alim Uddin Ansari
Resident of Village-Chorgola T.E.

P.O. Leelachilla, District - Karimganj, Assam
P‘;W NO ?88:6%11 \/__ _______ e APPQQANT |
" -AND-
1. The Union of India,

‘[To be represented by Secretary-cum-the

Director General of Posts & Chairman, Postal
Service Board, Deptt. of Posts, Ministry of
CommUnic_ation, Dak Bhawan, Sansad Marg,
New Delhi-~1, "

2. The CHief Postmaster Geheral,
‘Meghdoot Bhawan, Panbazar,
Guwahati-1 &

3. The Senior Superintendent of Post Offices,
Cachar Division, Silchar

P.O. Silchar, Dist- Cachar, Assam,
P No -38001 « —

4.  The Inspector, Posts
Patharkandi Sub-Division,

P.O. Patharkandi, District- Karimganj, Assam

e 5.  Shri Rosonlal Malah @ Roson Malah
- Son of ‘Sri Prashad Malah,
Resideht of Village-Bihairdala
P.O. Anipur, District - Karimganj, Assam

P No. 788724 — RESPONDENTS

<
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DETAILS OF APPLICATION -
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PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE: | |

This appllcatlon has been preferred by the applicant assailing
the arbitrary and lllegal actlon on the part of the respondent
authorities in aIAIowing the Respondent No.5 to take part in the
selection process and thereby se'lect_ing the Respondent No.5 for
appointment to the post of Gremih Dak Savak Branch
Postmaster (GDSBPM), Lelachila Branch Office in Karimganj

district, pursuant to the Advertlsement dated 13-6-2008 issued

by the Respondent No. 3

JURISDICTION OF TI-.IE. TRIBUNAL :
The applicant states that the subject matter of the application is
within the jutisdiction of this Hon’ble Tribunal.

LIMITATION :

The applicant further states that the application is filed within |

. : |
the limitatioh period prescribed - under Section 21 of the
Administrative Tribunal Act. 1985.

' FACTS OF THE CASE :

4.1. That the applicant is a citizen of India ahd a resident‘of the
above-mentioned address in the State of Assam and as

such he is entitled to all the rights and privileges

guaranteed to the crt|zen by the Constitution of India and
other laws of the Iand.

.4.2. That the father of the Applicant was an employee of Postal
Department and he retired as Post Master in the year
2004. Thereafter the father of the Applicant died in the
month of December 2005 leaving behind a large famuly
consistihg ‘of the petitioner, mother, one sister, 5 brothers.
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The Applicant belongs to the Other Backward Class
community. The Applicant passed H.S5.S.L.C. examination
in the year 2000. The Applicant has been successfully
completed certificate course in Type Writing and Computer
Applications. The name of the Applicant has been
registered under the District Employment Exchange,
Karimganj vide Registration No. 304/05/02.
Copies of the educational qualification
certificates, Caste Certificate and
Registration Card of District Employment
Exchange, Karimganj are annexed
herewith as Annexure-1 series of this

petition.

4.3. That after the death of his father, the Applicant has been
engaged as Gramin Dak Sevak Delivery Agent (GDSDA) at
Leelachilla Branch Office tempbrarily on 8-10-2004 initially
for 90 days and thereafter his engagement as GDSDA had
been extended time to time till 2-2-2007.

Copies of the first and last engagement
letters are annexed as AHtexutre-2 Series
of this petition.

4.4. That the Applicant begs to state that the service of the
Applicant as Gramin Dak Sevak Delivery Agent (GDSDA)
was last extended on 3-11-2006 for 90 (ninety) days with
effect from 5-11-2006. The Applicant was initially engaged
as GDSDA at Leelachilla Branch Office for 90 days with
effect from 8-10-2004 and thereafter his service was time-
to-time extended upto 2-2-2007 by the respondent
authorities, par_ticularly by the Respondent No.4. The
Applicant had worked upto 2-2-2007 as GDSDA at

Rewal  Wddan” e
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Leelachilla Branch Office but thereafter his service was not

| 'extended without assigning any reason. Instead, the
Respondent No.5 has been engaged as GDSDA at
Leelachilla Branch Offlce replacing the Applicant from the
“said post. The Respondent'authorltles taken away the
means of I'ivelbihvod of the Applicant without any reasons at
all and it was done just to accommodate the Resporndent
No.5 to the said post with ulterior motive and extraneous
consideration.

4.5. That the Appllcant begs to state that after his ouster from
the service as Gramin Dak Sevak Delivery Agent (GDSbA),
Leelachilla Branch Office by the Inspector Posts,
Patharkandi Sub-Division, Patharkandi (Respondent No.4),
the Applicant approached the Senior Superintendent of
Post Offices, Cachar Division, Silcha; (Respondent No.3) -
“interalia s'stlating' he is facing difficulties in maintaining his
family without his service. He stated that his service has
been takén away without any valid reason and just to
accodedate the Respondent No. 5 in the said post. The
Applicatit prayed for his re- aﬁpomtment in the sdid but the
same waé not done &nd tH@ representation dd&ed 24-3-
2007 is still pending béfore the Respondent No. 3.

A copy of thé representation dated 24-3-
2007 is annéxed herewith as Anhexure- 3
of this petltlon

4.6. That' the Applicant begs to state that the Senior |
Superintendent of Post Offices, Cachar Division, Silchar
(Respondent No.3) issued the N-otifica'tion dated 13-6-2008
inviting applications from the intending candidates for
filling up the post of (Gramin Dak Sevak) Branch

X
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Postmaster (GDSBPM), Leelachila Branch Office in
Karimganj district fixing the last date for submission of
applications on 30-06-2008. In the said notification the
eligibility conditions have been described amongst other
that the candidate must be a permanent resident of the

village where the post office is located. It is.-to be
mehtioned that the Leelachila Branch Office is situated at
Village-Chorgola Tea Estate under Chorgola Gaon
Panchayet in Karimganj district and as such a copy of the
aforesaid notification has been seht to the President,
Chorgola Gaon Panchayet for wide publicity.

A copy of the Notification dated 13-6-2008

is anfiexed herewith as Annexure- 4 of this

petition.

4.7. That putsuaht to the aforesaid notification dated 13-6-
2008, tHe Applicant applied for the post of Branch
Postmasfér, Leklachila Branch Office through Employment
Exchange, Karimgdnj. The Applicant beihg permanent
resident of the villige-Chorgola Teéa Estdte where the
Leelachila post office is located fulfilled all "eligibility
cohiditions as notified vide Notification dated 13-6-2008,
applied for the post of Branch Postmaster, Leelachila
Branch Office through the Employment Exchange,
Karimganj. The application of the Applicant along with two
other candidates has been forwarded to the Senior
Superintendent of Post Offices, Cachar Division, Silchar
(Réspondent No.3) by the Employment Officer, District
Employment Exchangé, Karimganj vide his letter dated
27-6-2008. .

V‘\MW’J kg @rn W‘W
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A copy of the forwarding letter dated 27-
6-2008 is annexed herewith as Annexure-

5 of this petition.

4.8. That on being found the candidature of the Applicant
eligible for the post of Gramin Dak Sevak Branch
Postmaster (GDSBPM), Leelachilla Branch Office, the
Senior Superintendent of Post Offices, Cachar Division,
Silchar issued call letter dated 27-7-2008 to the Applicant
asking the Applicant to appear interview on 11-8-2008.
Accordingly the Applicant appeared the interview on 11-8-
2008 and he did well in the interview. The Applicant has
been expecfing that He would be selected for the said post

considering his earlier experience.

4.9. That the Applicant begs to state tHat when the Applicant
was waiting for the result of the selectibn test,
surprisindly, he came to know that the Senior Superintend
of Post O"fig:ES Cachar Division, Silchar (Respondbnt No.3)
very sectetly without publication of the result of the
selection tést, going to appoint the Respondent No.5 who
is Hot a permanent resident of the vi“ade where the
Leelachila Branch Office is located. The Re$pondent
authorities are trying to appoint the Respondent No.5 on
extraneous consideration at the behest of highhanded
persons of the department by allowing him to participate in
the selection process. Therefore the action of the
Respondent authorities in allowing the respondent No. 5 to
participate in the selection process, who is not a
permanent resident of the village where the post office is

located, is illegal, arbitrary and violative of the guidelines.

V’\Wa\ U dos o
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4.10.That the Applicant begs to state that the Leelachila Branch
Office is situated at Village-Chorgola Tea Estate under
ChOrgoIa Gaon Panchayet. The Applicant is a permanent :\/

resident of the said vnllage Chorgola Tea Estate under

— e P —a— !\

Chorgola Gaon Panchayet The Pre5|dent Chargola Gaon
P;n_(_:nayet issued a certlﬁcate infavour of the Applicant
certifying that the Applicant is an inhabitant of Village-
Chorgole Tea Estate under Holding No. 212 and as per
electoral Roll of No.1 Ratabari L.A. Constituency the name
of the Applicant appeared at Serial No. 971, Holding No.
320 under Part No.66.

A copy of the certificate dated 08-08-08

issudl by the President, Chorgola Gaon

Panchayat is anhexed herewith as

Annexure-6 of this petition.

A copy of the voters’ list is annexed
herewith as Ahnexure- 7 of this petition.

\\ 4 ‘{The Réspondent No. 5 who hds been selected for
appointment as Gramin Dak Sevak @anch Postmaster]
(GDSBPM), Leelachila Branch Office is not 4 permanent
resident of the Village- Chorgola Tea Estagwhere the said
Leelachila Branch Office is located. The Respondent No.5 is_
a permanent resident of Vlllage Blhalrdala under Pechala
Gaon Panchayet As per Voters’ list of 2005 of NO.1

—

Fra‘E-b_a_rT Legislative Assembly Constituency, the name of
the Respondent No.5 appeared at Serial No. 109, House
No. 26 of village - Bihairdala. The Village where the
residence of the Respondent No. 5 is located falls under

another Gaon.Pa'nchayat i.e. Patiala Gaon Panchayat even

_/&Wa’) 'U@U{,\A%mﬁ;
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not under the Gaon Panchayat where the said Post Office is
located.

Further the candidature of the Respondent No.5 has
not been forwarded by .the Employment Exchange,
Karimganj. The Respondent No. 5 directly applied for the
said post and the Respondent Authorities without
examining the fact that the residence of the Respondent
No.5 falls under the village where the post office is located,
allowed the Respondent No. 5 to take part in the selection.

AI copy of the certificate dtd 25-09-08
issued by the President of Patiala Gaon
. - Panchayat is arinexed herewith as
Annexure-8 of this pétition.
| ;
A copy of the Voters’ List is annexéd
herewith as Annexure-9 of this petition.

- 4.12.That the Applicant further begs to state that the
Respondent authorities | most i“egall‘ly allowed the
Resporident N(‘).S to take patt in the selettion process and
selected the Respondent No.5 for appointment to the post
of Gramin Dak Sevak Branch Postmaster (GDSBPM),
Leelachila Branch Office without publication of the result of
the selection test. For getting the result of the interview,
on 8-9-2008, Applicant approached the Public Information
Officer, Office of the Senior Superintendent of Post Offices,
Cachar Division, Silchar by filing an application through
Right to Information Act, 2005. The Respondent No. 3

replied that selection has been made on the basis of
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highest marks secured in H.S.L.C. Examination but he did

not disclose who has been selected for the said post.

N A copy of the application dated 8-9-08 is
annexed herewith as Annexure-10 of this
petition. ?'

A copy of the‘rep'_ly dated 10-=9-2008 is
annexed herewith as Annexure-11 of:this

petition.
4.13..That the Applicant further begs to state that challenging
the selection of the Respondent No. 5 for the post of
Gramin Dak Sevak Branch Postmaster (GDSBPM),
Léelachila Branch Office, the applicant filed a Writ Petition
- being W.P.(C) No. 4088/2008 béfore the Hon’ble Gauhati
“High Court. The Hon’ble Court vide order dated 17-09-
2008 has been pleased to issue notice upon the
Respondents and further be pleased to direct the
“Respondents nbt to make any appointment in
contfavention of the stip.ulations contained in the
advertisement as well as the statutory provisions. The
applicant submitted a copy of the &foresaid order dated
17-09-2008 passed by the Mon'ble Gauhati Hlﬂb Court in
W.P.(C) No. 4088/ 2008 and till date no appomtment has
been made by the Respondéﬁt authorities to thé said post.
But later on the aforesaid W.P.(C) No. 4088/2008 has been
- withdrawn with liberty to seek appropriate remedy before
the Central Administrative Tribunal as the instant matter
falls under the jurisdiction of the Central Administrative

Tribunal.

Copies of the order dated 17-09-2008
passed in W.P.(C) No. 4088/2008. is

OQM Ladive ooy



e ———ree

Centra; Admintstrati\:e Trijunalr 10

)3 Oﬁ AL 2009 annexed herewith as Annexure-12 of this

| Wuwahamr T petition. |
'\&_/ A copy of the forwarding letter of the

order dated 17-9-2008 passed in W.P.(C)
No. 4088/2008 is annexed herewith as
Annexure-13 of this petition.

A copy of thé order dated 13-07-09
passed in W.P.(C) No. 4088/2008 is
'annexed herewith as Anhexure-14 of this
petition. |

GROUNDS FOR RELIEF AND LEGAL ISROVISIONS:

5.1. For that the Respondent authorities illegally allowed the
Respondent No. 5 to take part in the selection process with_out
verifying eligibility criteria of the Respondent No. 5. The
respondent authorities ought to have cancelled the candidature
of the Responderit No. 5 as he is not eligible for the said post.
The Respondent No. 5 is not a permanent resident of the village
where the sdtid B:ra‘nch Office is located. As such action of the
réspondent authorities in allowing the Respondent No.5 to take
plrt in thé belettion process and thereby selecting the
ﬁespondent NG.5 for the post of Gramin Dak Sevak Branch
Postmaster {GbSBPM), Leelachild Branch Office, is arbitrary,
illegal and discriminatory.

5.2. For that as per instruction 4(i) of Section IV of the GDS
(Conduct and Employment) Rules, 2001 and the Advertisement
/ Notification dated 13-6-2008, the GDSBPM/ GDSSPM must be
a permanent resident of the village where the Post Office is
located. In the instant case the Post Office is located at Village-

Chargula Tea Estate but the Respondent authorities selected the

| \/\&w@) badun hegows
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Respondent No. 5 who is a resident of another village i.e.
Behairdala under Patiala Gaon Panchayat. As such the selection
of the Respondent No. 5 for the post of GDSBPM is illegal,
arbitrary and liable to be set aside.

DETAILS OF REMEDIES EXHAUSTED :
That the applicant declares that he has no other alternative and
efficacious remedy except by way of filing this applip’ation.

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT:

The applicant begs to state that a Writ Petition being W.P.(C)
No. 4088/2008 has been filed by the Applicant before the
Hon’ble Gauhati High Court but subsequently the same has been
withdrawn with a liberty to seek appropriate remedy before the
Hoh’ble Central Administrative Tribunal, Guwahafi. The épplicanf
further declares that no other application, writ petition or suit in
respect of the subject matter of the instant application is filed
before any other court, authority or any other bench of the
Hor’ble Tributdl nor any such applicatioh, writ petition 6r sult is
penjding before any of them.

RELIEF SOUGHT FOR:

In the facts and circumstances stated above, the applicant prays
that this Hon’ble Court may graciously be pleased to admit this
application and on calling for the records and or upon issuing
notice to the Respondents to show cause as to why the relief
sought for in this application should not be granted and upon
hearing the parties and on perusal of the records this Hon’ble

Court may be pleased to grant the following remedies/relief-

to cancel or quash or set aside the selection of the Respondent
No.5 for the post of Gramin Dak Sevak Branch Postmaster (GDS

A
v
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BPM) of Leélachila Branc-h Office in Karimganj District, which
was made following the ~ Advertisement dated 13-6-2008
(Annexure-4 at Page- 27-31)issued by the Respondent No.3;

to direct the Respondent authorities to make a fresh selection

&
(v

for the post of GDSBPM, Leelachila Branch Ofﬂce in Karimganj
district from amongst the candidates whose names were
forwarded by the Employment Exchange, Karimganj vide letter
dated 27-6-2008 inc|udAing the candidature of the Applicant;

to direct the Respondents. fo_ select and appoint the applicant

pursuant to the Advertisement dated 13-6-2008 issued by the
Respondenf No. 3 considering the experiences gathered by the
applicant by workings as GDSDA, Leelachila Branch office for the
period from 23-6-04 to 2-2-2007.

to pass any such other or further order or orders as to this
Hon'ble Court may deem fit and proper in the interest of

justice.

-~

to pass appropriate interim orders directing the respondent
authorities not to appoint the Respondent No.5 to the Post of
Gramin Dak Sevak Branch Postmaster (GDS BPM) of Leelachila
Branch Office in Karimganj district till this matter is disposed.

1P6-Ne. 296 417239 | pats 4.3 Reod, §3Cuing fppia- §P 0 Gurrbebs

List of enclosures : Pogetsu <t & uwrkats

1. [Educational qualifications] Annexure-1
[Certificate of computer applications] (Series)y
[OBC Certlflcate Employment Exchange -
Card] :

2. [Letters of first and last engagement as Annexure-2
GDSDA] (series)

3 [Representation dated 24-3-2007] Annexure-3

4 [Notification / Advertisement dated 13- Annexure-4
6-08 issued by the Respondent No.3

5 [Forwarding of application by the Annexure-5

Employment Exchange, Karimganj]

LN &) Uddiu Frgau
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6 [Certificate issued by the President, Annexure-6

' Chorgola Gaon Panchayet infavour of
the applicant.

7 [Voters’ List showing the name of the Annexure-7
Applicant]

8 [Certificate issued by the President, Annexure-8
Patiala Gaon Panchayet infavour of the '
Respondent No.5

8 [Voters’ List showing the name of the Annexure-9
Respondent No.5] '

9 [Application 8-9-2008 field by the Annexure-10
Applicant Under R.T.I. ]

10 |Reply -dated 10-9-2008 of the| Annexure - 11
Respondent No. 3

11 | Interim Order dated 19-9-2008 passed| Annexure- 12
by the Hon’ble Gauhati High Court in

- | W.P.(C) No. 4088/2008.

12. | Forwarding of the interim order dated| Annexure- 13
19-9-2008. ,

13. | Order dated 13-07-2009 passed by the| Annexure- 14
Hon'ble Court ~disposing the Writ
Petition © No. 4088/2008 with liberty

‘| to seek appropriate remedy before the
Central Administrative Tribunal.

Kawual Vg @i Frsons

---- Verification




14

ERIFICATION

I, Shri Kamal Uddin Ansari, Son of Late Alim Uddin Ansari, aged
aboUt 36 Years, resident of Village=Chorgola T.E., P.O. Leelachilla,
District - vKarimganj, Assam, do hereby verify that the contenfs of
this application and statements made in‘ Paragraphs No. 1,2,3,4.1,
4.4, 4.8, 4.9, 5,6 7 are true to my knowledge, those ‘made in
Paragraphs Nd. 4.2, 4.3, 4.5, 4.6, 4.7, 4.10, 4.11, 4.12, 4.13 are
true to my information and I have nothihg to suppressed any matérial
facts in the filing this application in this Tribunal.

I sign this verification on this the S'tﬂ,,day‘of August, 2009 at
Guwahati.

(Kémal Uddin Ansari )
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;}?RI WM{?}KGIH(II Uddin Ansari  S/o Mr Alim Uddin Ansari
entfalAd, int ¢ T,*;u.n.a' .......................................................................................................
HAVING COMPLETED THE COURSE OF STUDY ON
0 6 jAUG 2009 THIS woorsreverni S DAY OF v 012 2008...
e TWO THOUSAND AND EQVR  EIGHT
L =uwghatiBench VIDE REGISTRATION NO............. 04 77..2004  12.03.2007

" Goal Institute of (AR Appliéations
Reg. No. SV 914/03
Kochi

APPROVED BY THE GICA AND
PASSED THE PRESCRIBED EXAMINATION HAS BEEN ADMITTED

. TO THE
Certificate Course in Office Management
OF THIS INSTITUTION IN
Fundamental, Windows Operating System, MS-Office &
..................................................... Internet Operation ..
GRADE ALLOTED, CORRESPONDS TO A MARK RANGE AS BELOW
AND HAS BEEN AWARDED :  “AZ. GRADE
Director
NS
Grade S (Superior)
- Mark 85% & Above
_J
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) T & f. - g
oM (chistcred under the Society chistratlon)

TAct XXI 1860 and recognised by the state Govt.
of Assam vide
MEMO No. TAD/MISC/275/85/296 5th January—1994
Regd No s 890
. S; K: Barsa Road. GUWAHATI—781006
SL. No, 97)q g Q.4
. ’988;4 . (13th B/S) Date_/4-/0-9 2
Certlflad that Shri | Shripati MMM
son / daught/l' / vyle/of Shri | Late _-
of VAR !auagé',, Towrr77 E. Under
P/S. Sub-@llslon in the District of @égﬁ,; e
Assam belongs to__ _Sx — gégm é’gﬂﬂ.,, tro% Caste|

Community | Tribe which is reco lssd as Other Baekward-Class / Mo% Z&A’ )
BmkWéfld—*elhs}" by the State Government of Assam

.~ He /§'h/e is residing at__ 5

\/ \ At ‘_
T, E. under SQQ é éa,h[ P. S.

~

/
_J g : Village{Town

in the District of @%ssam

G & @[SQOJ\HC Sicar ) , - All /\Gﬂam Cther, Backwatd C]a<qes Association o
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L. Name ol Applicant, W

2. Date of Registration s

3. Registration No. QB’OLY DEHTER
4 N. C. 0. _Code No. 0/'_; :
(o L= DAyl /~C/\\ )
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Annexure- / (9)

INSTRUCTION TO NPPUICANT -

(a) Bring this ¢ wd with you whenever

vou come to the Exchange which
() Quote vour Reg Nl.llmn Number registriion
Shoukd be

and N, C.O. Number whenever
vou write 1o the Exchange

e belore

(¢) Renew your Registration every
hioe srenths o= v -

O vou _do /6:)1 rencew by the
due d:nte,;&\'(){xr! registration will
he L.ll]LL‘“k(l\J

(dr You can renew your registration
personathy oi by post. For rencwal
by post DO NOT SEND THIS
CARD. Apply to the Exchange ona
REPLY PAID POST CARD.
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Inspector Posts
Patharkandi Sub-Divn.
Patharkandi - 788724

No. Al/ Leelachila " Dated 23-6-04

Md. Kamal Uddin Ansari has been engaged to work as
GDSDA, Lilachila with effect from 1-7-04 for three months on
. back log arrangement. ‘ _- _

- The said GDSDA will be paid such allowances as admissible |
from time to time

He may be terminated by the undersigned at any time

without showing any reason.

Sd/ illegible
(R.K.Das)
Inspector Posts
Patharkandi Sub-Divn.
Patharkandi — 788724

Copyto - .

1. P.M. Hailakandi for n/c & information -

2. BPM, Leelachila

2. Md. Kamal Uddin Ansari

Sd/ illegible
(R.K.Das)
Inspector Posts

Patharkandi Sub-Divn.
Patharkandi - 788724
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Inspector Posts
Patharkandi Sub-Divn.
Patharkandi - 788724

No. Al/ Lilachila . Dated 3-11-06

Shri Kamal Uddin Ansari has been engaged to work as
GDSMD Leelachila in the vacant post for 90 days with effect from
5-11-06 temporarily in the interest of service.

He will be paid admissible amount.

Sri Kamal Uddin Ahméd will not claim the post for future
appointment and Will be terminated by the undersigned without

any notice.
Sd/ illegible
(R.K.Das)
Inspector Posts
Patharkandi Sub-Divn.
Patharkandi — 788724
Copyto -

1. Post Master, Hailakandi HO for n/c

2. BPM Leelachila

3.  Kamal Uddin Ansari

Sd/ illegible
(R.K.Das)
Inspector Posts

Patharkandi Sub-Divn.
Patharkandi - 788724
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Annexure- %

To, . Date- 24" Marcﬁ , 2007

.. The Senior Supdt. of Post Office,
Cacher Division,
SILCHAR.

Sub:- Prayer for Reappointment in the post of GDSDA in Leelachila Post office under
Patherkhandi Division.

Sir,

With due respect and humble submission I beg to state I am son of deceased
postal employee Late Alimuddin . My father was expired in 2006 after serving 40(forty)
years in postal department. At present our family is depend only on my mother’s family
pension which is not sufficient to maintain our family expenditure. As a result we are
suffering too much due to financial crunch.

I was appointed as GDSDA with effect from 1.7.04 for three months and
since then I have been working temporarily up to 2-02-2007 in Leelachila post office. @\g
But presently the Inspector of Patherl:andi appointed Sri. Roson Lal Mallah in the
same post depriving me with out giving any reason or fotice to me.

In the light of above circumstances ‘I would like to request you kindly make
necessary steps such that I may get reappointed in the above mentioned post and oblige.

Thanking you,
Yours faithfully,

( Kamal Uddin Ansari)
C/O- Late Alim Uddin
Retd. Post Master, Ratabari
P.O- Leelachilla.

n;n* 7,'\’:'--'-—«: (A ame A0

- true GO
vatuitied fo BETTSE 7 .
gron Zersx TyH% Lowy Ty S
: Centra) Administren. LESUIN
//V) strative Tribuna

08 AuG 2009
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DEPARTMENT OF POSTS
O/O THE SENIOR SUPERINTENDENT OF POSTS: CACHAR DN
SILCHAR -788001
"NO. A/A53/PF oo Dated Silchar the 13-06-08

NOTIFICATION

To,
The District Employment Officer
Karimganj
- Sub:- Appointment to the post of Branch Postmaster, Leelachila B.O

Applications in the enclosed proforma .are invited for the
above post from the intending candidates fulfilling the following
conditions. The applications complete in all respect should reach
the office of the undersigned on or before 30-06-08 B.O. / EDSO

and addressed by name to the undersigned in sealed cover. A

incomplete  applications,  applications without  prescribed
enclosures and applications received after the due date will be
entertained. | | |

2. The vacancy is reserved for ........coevennee. ./ nor reserved
for any community.
(Score out whichever is not appllcable)

3. I.r_1 case the minimum number of three eligible candidates do

not offer their candidature, the vacancy will be re-notified.
4., The appointment is purely temporary and in the nature of a
" contract to be terminated by the competent authority at
any time with one month’s prior notice. The work is part
- time for a périod of 3 td 5 hours a day and the appointment
will not confer any right on the can.didatés to claim.any
regular full-time post in the department. The
related continuity allowance  of Rs......... e, Plus
admussatﬂe D.A.
5. Any-kind of influence brought by the candidates regarding
appointment will be considered as a disqualification. No

goritied to be true GegY
frop Clersh. Typn Copy

77
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correspondence attempting to influence the selection
process will be entertained.
ELIGIBILITY CONDITIONS:

(To be fulfilled as on the last date fixed in the original
notification i.e. 30-06-08)
(i) AGE

Above 18 years and below 62 years of age as on the
last date for receipt of applications.

(i) MINIMUM EDUCATIONAL QUALIFICATIONS:

HSLC / standard pass.

-No weightage is given for higher_gualification. However
this does not bar the candidates with hidHer
qualification from applying for the post.

i) RESIDENCE : |

Candidate must be a permanent resident of the village
where the post office is lotated.
: —_—

—

(iv) ACCOMMODATIONS
The candidate selected shoul? provided free
accommodation to house the Post Office

(v) INCOME AND PROPERTY

(a) The candidate should have an independent source of
income for his/ her livelihood. Income Certificate in
candidate’s own name (indicating clearly the source of

income) issued by Revenue/Competent authority -

should be furnished in the enclosed proforma. Income
in the name of guardian/ others will not make the
candidate eligible for the post. Only such candidates
who fulfill this condition and all othgr ellg Dllty

- canditians wil Re eliqipia v ggely [P 59 m
) Deloaed and supﬁtmyte vda h:}o. 33 200; Gos

? -8+03 .apd l'wdertak y

& £l ld' te' as follows Al ot ei'

og)e eS|des the ‘allowances. pald or (o]
y the Govt. for adequate Means bf hveuh {E

me: and my family”
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(c) The candidate should not be an elected member of the
panchayat/ other statutory bodies.

(d) The candidate should not be an agent of LIC or other
insurance/ finance companies.

DOCUMENT TO BE ENCLOSED:

Copies of the following certificates/ documents should be
enclosed to the application, invariably. If any of these
enclosures listéd below do not accompany the application, the
application is liable to be rejected dutright_. The originals need
not be sent. They m'ay be produced for verification when
called for.

i) School Leaving Certificate or certificate regarding date of
birth.

ii) Marksheet of HSLC (and higher qualification if any)

iiil) Caste certificate issued by the competent authority (in

: case of candidates belonging to SC/ST/OBC)

iv) Income Certificate in the name of candidate issued by

- the competent authority.

v)  Two character certificate issuwed by prominent persons of

the locality.

. If any information furnished by the candidate is found to be
fdlse at a later date, the selection / appointment is liable to be

terminated apart from criminal prosecu_t'ron.

Enclo: I Proforma of application.

sd/illegible
: 13-6-08
Sr.Supdt. of Post Offices,
Cachar Dn. Silchar-788001

Copy to (Regd.A/D)

AW

The President, Gaon Panchayat, Chorgola G.P.
The Head Master, Govt. Primary/ High School..

The ASPOs/1/C/DDI(P) Patharkandi Sub Division for dlsplay
on the notice board and for wide publicity. ‘
Sd/
Sr.Supdt. of Post Offices,
Cachar Dn. Silchar-788001
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LAY L AND PROPERTY:

The candidate should have an independent source of income for iis /her Hivehhood. ncoiie
cectificats i candidate’s own naume  {dicating clesrly  the source ol dncomu)  tssued by
o it rcompetent soibority should be furgished in the anclosed profurii. ncoma in the nube of

RS t\l(\l-l
tes sl fulfidd risis

4

qeadimatiers will aot make the candidate eligitic Tor the post. Gmdy suci cuti

S s ol ofivee eligibiiiy coidivinns will be vlipibie 1o appiy for ifre poyi.

b elered and subsiioaie vide ez No. 22-12/2001-6GDS daied 17-9-03 and pudertabing (o be subaaided
by the candichtes as follows ™ 1 kave other sources of incoine besides the aHowances paid or fo be paid
e By e Govl for sdequate means ol fivehhinod for me an my family.”

o) Fhe candidates should not be an ciceted member of the panchyal/other stitutory bodics.

Coandidale should not be anagent of LI or oiher insurance/finaucs COBPIQS,

few ot G Totlewing sertificates/docuents should be enclosed to the 'q‘pliwti o, inariabiy. Hany o thess
fated Botow Jo nol scecmpany ihe applicaiion. the application is hable o be rejoctod cutapbi

"n. LM

l
envalosres

':E)Lls“ ]

Sui . fw:_‘. iy L (nminu—d for verification when caflad o,

HIx ‘

. Sehivo!l bowvnge coriificare or certibeaie revardine date of birtl,
< o
ut rdiboshoe! o HESLC (and higher guatilicavion ifany)
o i R

P 4 ‘-1~"lc cemilicate issusd by e competent authority. {in case ol cundidabes belongie w
SCIRTHORC)

a fncome certifivate in the e of Condidiale asued by competent aidhority .

cy 0 T character certificates issued by promiment persons of the locmity.

I ey hfosnation furiishied by the candidate is Toamd Lo Be false ol o fater daie, thl scleciionfappoineient

Hable fo v torainated apart from eriminal prosceution.
nel- ) Proforiog of application

Signature
Presignafion Gachar Dn.

e Preand ivtaster, Guvt L Vrinaey/BFligh STheolo

A SO I /( Q.M / Csub-Division for display o the notive board wad

Sigiafure

]'.h-.};f:‘“);.“'“\,n Sﬁ//L/ |
Sr. Supdt. of Post Officas.
Cachar On. Sn\char788001
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NEPARTHENT OF LAEGDP AND EMPLOYMENT
DIST EMPLOYMENT EXCHANGE sKARING AL
L£ELES

NO.KXJ/VE~G/2005/ T 9 b ~Dated Karimganj the 27th June'(E
T0
Thi; Sonios Guposiniendenst of Post OFfficec,

Cachnx Division,Silchaz-73301

Subs Forwarding cf app]*cat~ons fer %he post of Branch Post
Magter,leelachila.?.0. Léclachilao

Refs Yous losies Me.A=483/PF Detet Silehnn the 13,6008,
Si=,

With —afe-ence to the subject cited abave,l have the honcu
to fo-wazrd hesswith +he thoee Nos of applications for favaur of

your necessary actione
The persiculars of candidates are as belowi-

RAME o& ADDRESSS RegnoiGoe Rem~ankse
TTTTTTTTm T T T T T T T T T T T T TR benerce 03
fo \l/(azf'elcije.!:.‘-lnll\ ?GES;?O Lee! EDDA wgﬁ&fam.b_
111-Choxgqoly T.E.P.O0.Leela~ oA /G . a 72
chilla.DtoKarimganje 3ua/us/uz, Ay
26 Gulam Uddin A nenzi,Vill-Char-~ BC
gola T.E.P.0. Leelach lhao.Karimganjo. 1112700 vhe @
2 o Nurul Islam AnSari,Vi l‘~3wnaWda13g )
P.0.leelmchilla.DscKnzingng 1113709 0BC
Ycu:ﬁtf:itﬁfullyg
LA
Enpletindny O0fficos, /o
Digt.Imrloynnnt Exchange
Enclv'-Th*nﬂ ‘Mes of Kmzingnnje
applicnticns )
T '
a1 Y e
Centra) Agmi wﬂn‘f‘
m"“mh"N'Tﬂbunm(
\ R8ELELE :
06 UG 2009
TTETe! renfts: ~ \ )
uwahati Banch &_‘;‘O‘S- QFFICE® | perirtied fo Be “’\leuegy
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Annexure~ 5

4\

,‘WOFFICE OF THE CHARGOLA GAON PANCHAYET

P.O. LILACHILA, DIST.- KARIMGANJ

.

$/0. D40, /0. SA/Late it /Qmucwwﬁm ...................................

is the infabitant of Vill &
Dist.-Karimganyj, P.5. Ratab'an under Cﬁargo[a Gaon Panchayet.

IS vevinns o as per this offzce records.
ﬂsperf[ectrora[ﬁo[[ﬁﬂ 1 ofﬁm’a’f@@g’— .................
9is / fier BOLAing Now.o BB SLNO. . DT e

MWM@MM trification-of-his/-her house JLshop..

He is known to me.

(i

S e GUR

$.0. Liarti», Pu Kxj

President / Secretary
Chargola Gaon Panchayat

No. %8 CaPlog Date:-Q.Qqu.&Z.Q.g ......

His / herfhisfatherfhe rj&tﬁe%#ué,lul_ﬁ:otfcr fiouse holding No.-

Part NO. ..o (20 ST annualin com@-of liis [ herfrom ablseurces Ls

=

4

=2
Sz‘mrmm “"Mi g;fé‘c%&ﬂ vertitied 10 b8 tme. 1))
ministrative Tetbuna AT MT

0 5 AUG 2003 savocht®

| |
pos s j
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CERTIFIED COPY OF EXTRACT FROM ELECTORAL ROLL - 2005 (WITHOUT PHOTOGRAPH)
—OFFICE OF THE DEPUTY COMMISSIONER
ELECTION BRANCH :: KARIMGANJ

Dy No. of the Application Date ofissue: 24 [16108

(as entered in the registeron /0 7 8) L Al
receipt of his application) : '

EXTRACT FROM ELECTORAL ROLL OF ... LR Py 2N Y T TGS o —— L
Constituency in the State of 03-Assam. : ' ‘

PartNo. & &

Section NO.....ov e wodivissimssrnene Name of Section..\.;.f.f..}.%f.‘éf. ; 4(‘<w” ......... o S VRS
Revenue Cirtcle:..... Ko .):(fl)’.Slam?.s.ﬁxé«.%m’.\rI ............. . Police Station....i’.z...‘:'t LRGN i
Sub-Division : Karimganj, District : Karimganj
Sl | House - Name of Elector ‘| Relation Name of Relation - Sex | Age EPIC_}
No.| No Ship No.(If
' : 1. issuad)
T 2 "3 | 4 5 6 | 7 £

T# | D20 | Komed kdldion pogass | F | Alim tclelim Asmas NV Reé

; : // /
! N ;‘/
- L)
Copied b h : ‘Compared by
i . : A ~

‘Certifiedito be true Extract from the Electoral Roll of the above-mentioned Constituency reviséd
with. reference to'01-01-200¢7as the qualifying dgte"&"g;sgn.‘force on the date of issue of this
Y o Coy,

Certificate. ’_ / oy -
. ' W/ :r?y\‘\’: \\\ w’:i‘ R | | >‘
Place : Karimganj B €T Vi)
Date: -~ 1106 \ L e P
‘ if('é!f(»é ‘ ﬁ{‘} e lbj (E\' \u\
g o ' Qa’\‘l.‘\ ‘/1 :“ ‘ # . . r
NB : Relationshipin Column-4 F-Father, M-Mother, H-Husband; J:Qthers: * / tShlgr;;teuc t?on o?ﬁcg:
Sex in Column -6 F-Female, M-Male, Age in Column .7 with-referencé to i T SRR
01-01-2008 " D-Doubtful Elector. R
portitied fo e frue GogY . B T O

fron leron YR fopy

¥

1 evocrts
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SN |
ﬁEFm \ THE \
‘GOAN'PANCHAYAT |

. )
P ala, Di’s}_.}Karimganj

Dlte 25159/08.

an in}zalvitant o][ V1/] & :

P.S. Ratabari, Dist. Karimganj, Assam, under Patiala Goan Panchayat.
v

He/ Slle is permanent resia’ence o)( tlz{s G.P.

127 Hor house tax cleared upto e wnd his / hor holding
o BRL...... as por G.P. assessmont register.

His / Her name enlisted g the voter /;;;j_‘t of Putiala G.P. constituency of .. 15]19....
RS. No. I o YA X — SL No. . RF0.....cc

He / She is personal/y known to me.

@artitied fo be true toy
fron Zerox TypA Copy

7

fidvocate
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CERTIFIED COPY OF EXTRACT FROM ELECTORAL ROLL - 200 5 (WITHOUT PHOTOGRAPH)
- _OFFICE OF THE DEPUTY COMMISSIONER :
ELECTION‘BRANCH :: KARIMGANJ

Dy No. of the Application Date of issue: 241[/6/0 &

(as entered in the register on ;
receipt of his application) : [0 7/ LAt

EXTRACT FROM ELECTORALROLLOF......... 4. a&vﬁf‘?ﬂ(& ) e, Assembly
Constituency in the State of 03-Assam. ; '

PartNo. S¢

SectionNO.......ovenee <. oo, Name of Section............ ﬁﬂ‘iﬂuﬁ L N
Revenue Cirtcle:..... /‘24 MK QIBAMEGEY Police Station...agﬁf@;@ﬁ?{i ............................
Sub-Division : Karimganj, District : Karimgan] |

Si House Nameof Elector Relation Name of Relation Sex | Age |.EPIC

No.] No Ship | No.(lf

_ . . issupd)

1 2 3 4 5 6 | 7 €
169 o ' . . , .

(’ ) )( (: pa gofn /L([(,/L&,/\ /: g/\ YLl ,0"3(»5’(&4!‘ /l(:;,l&‘./\ ,L( .Q / - .

/ / /

Compared by

1 .
SRR

Ce'r‘{i‘i:f*f'éa.to be true Extract from the Elecfioral Roll of the above-mentioned Constituency revised
with reference to 01-01-200% as the qualifying date & as-n-force on the date of issue of this

Certificate. PR
| ST R,
Place : Karimganj / l O “u .
Date : ?Lq[ jci o 4 ?’\.\ o 7 S 3
A i Signature & Sedl 0
NB : Relationship in Column-4 F-Father, M-Mother, H-Husband, -\O,t})]e;s\j.,,--if' /.a‘" thega Election Officer
Sex in Column -6 F-Female, M-Male, Age in Column -7 with referghicetg. 1 R At

01-01-200 & D-Doubtful Elector. T
ML

portitied tu be true GOgY o '(\";\.“\t_nmi.-,'\':-3:'.:".“
from zeron. Typa GOBY .

Advochi®
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; The P.L.0, under RTI Act/0S.

dffice‘of the Sr. Superintendent Of Post Offices,;
Cachar Division , silchar.- 788 001. SRR

Froag Kamal uddin Ansari,
: P.O., Leelachilla,
Vill. cChorgola T.E.
Dist. Karimganj. (Assam)
.Phone-~ 03843-257001

e g e

Furnishing information under RTIaAot/Osf.

e

sir,

vAs per advertisement in Dist. Employmedoﬂzxchénge
‘ Karimganj fot the Post of Branch Post Master, Leelachilla
Branch Office, under Notification No. A-453/PF, dtd. _.06,09w'
I had ‘applied for the post of B.P.M. ( Leelachilla “B.o.
through Employment Exchange, Karimganj. | L

i
.
i
i.
I

,mgﬁx har I also appeared the said interview A

heldAon 11.08.08 in your office . But t117today
'getf_he result of the said _Lnterview.

v -C’o"  I request your klnd honour to. enquire abo't
' said result through R.T.ts and this act of your kindness
X shall ever pray. '

Thanking vyou,
Yours.faiohfullypf

Dated, (  KAMAL UDDIN ANSARI ). - :

ﬁ/oe ' T
Copy to :- {
1, The sr, supdt.of Post Offices,

Cachar Division , silchar. ;

e true 609
ted to D o
w::‘:n L9 ga ,eﬂ : e _ :

w‘o@w B B -

5
;
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DEPARTMENT OF POSTS:INIMA
OFFICE OF THE SR. SUPDT OF POST OFFICES
" CACHAR DIVISION: SILCHAR

No: - A/453 Dated at Stlchar the September 10,2008.
To
Mr. Kamal Uddin Ansari,
PO :- Leelaclula
Vill :- Chargola T.E
Dist :- Karimganj
Ph:- 03843257001
Sub :- Regarding information as sought vide vour letter 08.09.08.
Sir,

With reference” to your letter seeking mlormatxon under’ RTI act’05, xt 18

hereby intimated that the: -

1. The right procedure for seeking information under RTI act "05 is made by

)

making an payment of Rs.10/- (Rupees Ten ) only either by IPO or by Bank
demand draft.

Although, for your satisfaction you are intimated that the Selection for
provisional appomtmeut for the post of GDSBPM Leelachila BO has been
- made .on the basis of Highest marks secured in H.S.L.C- Examination
among the candidates those who attended this offffe in accordance with
letter no. Al/Leelachila/08 dated 28.07.08.

char -788001

Cachar Divis oﬁn,
ne 1TEC
fied 19 98 oy
ue::w zorex Y32 LoP

% dvoﬁﬁtw
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[»] /_a";)f appllcation for e g Date of dellvery of the Data on which the copv Date of making over the
_ . the copy, Date fixcd for notitying requisite stamps and

the requisite number of

(ollos

was feady for delivery.

copy to the a’pp{_}cam.

slamps and tolios,

remenrme o

/f/q/m

19 /9 ]o0z M/@/of
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IN THE GAUHATI HIGH COURT

(High Court of Assam. Nagaland. Meghalaya.: \Iampm lnpuu

/\ppcuI/&’({m ‘A)\ P CC)

Mizoram & Arunachal Pradesh)
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T -ANDE
TN THE MATTER OF ¢

shri Kamal Uddin Ansarl
o . " Son of Late Md.Allm Uddin

| . Rasident of Village-Chorgola T.E.
SR p.O. Leelachllla

stpE

I

, ?‘;,r}v’ z:s g,»i §
o

S

: [ District -~ Karimganj, Assam
L .. PETITIONER
- -Versus-
1. The Unlon of Indla,
| : [To be represented by SecreLary—
é/) ' | _ cum-the Director General of Posts &
// " Chalrman, Postal -Service Board,
<

Deptt.  of ° Posts, Ministry -~ of
Communication, Dak Bhawan, Sansad
Marg, New Delhl -1,

2. . The Chief Postmaster General,
Meghdoot Bhawan, Panbazar,
Guwahatli-1

3. The Senlor Superintendent of Post
Offices, Car‘har Dlvision, Siichar
P.O. Slichar, Dist- Cachar, Assam,

qer of attidovit

(‘,O(ﬂn‘icc‘o NENTL
\’\\Qh Gt

uute s
(3 u\\] \\\A“
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4. The Inspector, Posts

Patharkandl Sub-Division, -
P.O. Patharkandl, -
“Dlstrict- Karimganj, Assam’ -

5.  Shri Rosonial Malah @ Roson Malah
Son of Srl Prashad Malah,
Resident of Village-Bihalrdala

P.O. Anipur, District - Kar!mgénj,
Assam

. RESPONDENTS

——————— e
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T i Scrial ; Date OfTice notes, reports, orders or‘procchlmgs
Noting by Officer or 1\?0 o o »
Advocate .
) ] 2 3 . 4

WP( C) NO.4088/2008

- | PRESENT - -
THE HON'BLE MR JUSTICE AMITAVA ROY

| [mm{;ﬁmmﬂ 17-09-2008

.| Central idministrative Tribunal | , ' ’

- | Heaid Dr Anmed, learned counsel for the
Y 06 AUG 2008 petitloner. ARISO heard Mr Pathak,  learned Central
‘ Govt} Coungel,

v %ot aradte t
"-', uwahati Bench _J Issue notice returnable on 24.09.2008.
Mr Pathak takes notice on behalf of the
Resppndent Nos 1 td 4. Extra copies of the petition
be served ba him immediately by obtaining
_hecegsary receipt. The petitioner would take steps for
.. Servide of ngtice on the respondent No.4 by registered
V , - post with AID, Steps| within 3 days. The petitioner is
< 1 also. rFermitted to cayse personal service of notice on

the said respondent. The Process, however, should be
routet through the office of this Court,

ssue not‘ice on the prayer for interim relief also
returnable on the same date.

After hearing the learned counsel for the parties
- and oh a consideratign of the pleaded facts and the
'docurﬁents as well ds Instruction I(4) appearing in
Sectioh IV df the GDS (Conduct and Employment)
Rules, 2001, |t is provided that, till the next date fixed,
the dfficial respondents would not make any
appoin}tment in contravention of the stipulations
contained in the adve; isement as well as the statutory
provisibng reférred to Hereinabove.

! .. D e
I P N Py 2
e e T : (-d . \r\{v SN WS \(7 ‘.)
Y Aj @
: /
’ CERTIFIED TO BE 7RUEN OPE\ .
Y0 oy Date:...J.... l°\\<"\\® L
A N /J Superintendent (Copying Section)
. 3] 7 Gauhati High Court

af s / 7 /OC Authorised UIS 76, Act 11872 .
o . 1A%
(\Q‘ ‘ : L g -"\\':0\\\
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Tha Senior Superintendsnt af Posts,
Cachar Division, Sikchat,

Qb -Oider dated 1 7-(9-2008 passed by he Hordhle Gauhatl Hig
i W.P.(C) No. 4088/ 2008
Shei Kamal Uddin Ansad e nmnmnmmm e PELITIONEC

R S
S HE L,

W Court

W

The Lmon of India &nd athparg —omeTTTTIITTI Recnondents
i, & >
{ have the honour to stete that pursuant to the Motification dated

13-6- 2008 issued by your honour, invitng applications, for the nost of

firanch Bostmasier, Leelachila Branch Office In Karimgan] district, from

the intending candidates who are permanent residant of the village where

che Leelachilla Branch Office is lecated; T heing per'manent resident of the
Vilage- Chorgola Tea Fstate, where the said Branch Office is lncated,

apphed through District Empioyment Eychange, Karimganj for the said
post. Thereafter o 11 -2-3G0R, § appeared interview on the basis of the
call fetter issued to e, On the othar hand, one Sri posonial Malah @
roson Malah (Raspondent NQ.%} apoiied and appeared the interyiew, who
oot ® permanent racigant of the vilmge whare the said {eelachila
Rranch Wfice s ogeted and Rtg*s'zspsfmi!%nt suthorities very sacretly 15 frying
o appoint Sy Rogonial Ma!m‘s,i vinlating the guidelines oped for salection
af randidates for the post nf E(‘iran‘sén Dak Seval Br?mch Postmaster_ and
that too without publishing rhi resuit of the interview. Being aggrieved, 1
filed the aforesaid Wit Patitios N, 40812008 befos‘é the Hon'ble Gaubaty
High Court and the Hon'ble Court has heen pleased to pass the order

dated 17-08-2008 directing the regpondent authorties not Lo make any

Capsointment N contravention  of the stipulations contrinad in the

aclvartisernant ae wail gs che statulary PrOVISION of law. [ hereby
forwarded a copy of tia mforesaid order dated 17- 9—1?.0‘38 for your peruse!
and necessary action,

Kindly acknowledge the raceint of the same.

vours fathfully

%a,wza[ Uo&alt;» /}WSM/;-

yertitied to B8 "“% ey {(Kamal Uddin Ansari}
fron Zerox TYB? LRy Chorgoal T.rstate
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IN THE GAUHATI RIGH COURT ANNEXURE- i (7

(Htigh Court of Assam. Nagaland. Meghalaya.-Manipur. Tripura.
Mizoram & Arunachal Pradesh) '

CIVIL APPELLAYE SIDE
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shri Kamal Uddin Ansari

Son of Late Md.Allm Uddin
resident of Vitiage-Chorgola T.E.
P.O. Leelachilia

District - Kaﬂmganj, Assam

-Versus-
The Union of India,
[To be represented by Secretary-
cum-the Director General of Posts &
Chalrman, Postal service Board,
' Deptt. of  Posts, Mintstry  of
communication, Dak Bhawan, Sansad

Marg, New Deihi -

= gl RTOPRENEE
ok

2. The Chief Postmaster General,
Meghdoot. Bhawan, pPanhazar,
Guwahatl-1

3. The Senior syperintendent of Post
Offices, Cachar Division, Siicher
P.O. Slichar, Dist- Cachar, Assaim,
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4., The Inspector, Posts
patharkand! Sub-Division,
P.0O. Patharkand,
District« Karimganj, 4ssam

5. Shri Rosonlal Malah @ Roson Malah
| CO Son of Sri Prashad Malah,
— Resident of Village-Bihairdala

P.O. Anipur, District - Karimgan},
e Assam
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WP ( C) No. 4088/08

: BEFORL
THE HON’BLE MR JUSTICE HN SARMA

13.07.09

Dr Ahmed, leamed counsel for the petitioner submits that the
appropriate remedy of the petitioner is by way of filing an
application before the Central Administrative Tribunal and he wants
to withdraw this writ petition. l.earned counsel for the respondent

@ has no objection to that effect.
"Accordingly, this writ petition stands disposed of on
withdrawal with liberty to seck appropriate remedy before the

Central Administrative Tribunal.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL g {3
GUWAHATI BENCH GUWAHATI ,
- OANO. 147/2009 tg
Md. Kamal Uddin Ansari
ceverereen.. APPLICANT
_VERSUS-
UNION OF INDIA & ORS
........ RESPONDENTS
WRITTEN STATEMENT SUBMITTED BY THE RESPONDENTS NO. 110 4
1) That the respondents have received copy of OA and understood the Contents 1
thereof. Save and except the statements, which are specifically admitted herein i\,‘

below, rests may be treated as total denial. The statements, whick are borne on
records, are also denied & the applicant is put to the strictest proof thereof. The
interest of all respondents being similar, therefore, the common reply is
humbly filled for and behalf of all of them.

2) That the respondents beg to place the Brief History of the Case before

traversing various paragraphs of the O/A.

BRIEF HISTORY OF THE CASE:

The post of Gramin Dak Sevak Branch Post Master, Lzelachila BO
(GDS BPM) in account with Anipur SO under Patherkandi Sub Division and
Karimganj HO being fallen vacant and with the purpose of selecting proper
candidates for the said pbst, the Employment officer Karimganj was
addressed to forward a,bplications from the intending candidates for the said
post of GDS BPM, Leelachila BO in prescribed forrh sent therewith along with
required certificates testimonials etc.Copies of the said letter were endorsed

to the Inspector Post Patherkandi Sub Division, Sub Postmaster Anipur SO, and
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President of the Local Gaon Panchayat etc for arranging wide puBllclty
through there notice board. Last date of receipt of such application was
30.6.2008. Among other conditions the applicant should fulfill the following
conditions:-

1. Age limit
HSLC passed
Other source of Income

Should provide room for operating (Running the Business) PO

woR W

Should be a permanent or shift to village (if selected)

There was no mention that all applications should come to the office
of Senior Superintendent of Posts, Cachar Division Silchar through
Employment Exchange, Karimganj. Which means the applications
completely filled in and with copies of certificate etc. either received

through other would also be considered, if found otherwise regular.

Y

In reply to above letter 3 (three) applications were received from
employment Exchange Karimganj and another received direct to this

office with in the targeted date.

objele SF YR
'@ w}

On scrutiny of those applications, the applicant Gulam Uddin

|

Ansari was found HSLC Examination passed on repeater chance in
Bengali and Arabic while other 3 candidates had passed HSLC

examination in straight, which clearly confirmed that the remaining 3

!

. -
e .

candidates are better from Gulam Uddin Ansan.

) Still all the four (4) candidates were addressed on 28.7.2008 to attend
the office of the u/s on 11.82008 with all original certificates for
verification of BIO-DATA.

Out of 4 applications, Shri Gualm Uddin Ansan, Kamal Uddin
Ansari and Rosonlal Malah attended on 11.8.2008 with their original

certificates, testimonials etc., which were verified with the respective

copies, submitted with their applicant ions.
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Thus the question of selection of suitable candidates for the post
of GDS BPM Leelachila BO rests with the following 3 candidates who

s
- Ty

attended this office on 11.8.2008 with  their  original
certificates/testimonials etc:-

L Md. Guiam Uddin Ansari

2. Md. Kamal Uddin Ansari

3. Shri Roson Lal Malah |

And it was found that as per the enclosures 1o their respective

applications zﬂl of theem were eligible for the said post of GDS BPM,
Leelachila BO. o

Now, to overcome the issue of selcting the best one there remains in
following criteria viz. community of the candidates (as per sub rule (11)
of rule 6 of the method of recruitment in the Deptt. of Posts GDS
(Conductt & Employment) Rules, 2001 and (2) percentage of marks
obtained by then in H.S..L.C. Examantion.

As per community certificate furnished by the candiate Md. Gulam
Uddin Ansari and Md. Kamal Uddin Ansari belongs to O.B. C.
community whereas Shri Rosonlal Malah belongs to g@munity. As
per HSLC mark sheet Shri Roson Lal Malah secured 427 whereas Md.
Gulam Uddin Ansari and Md. Kamal Uddin Ansari sec;red 36.83% and
39.20% respectively. R

=
In view of what has been clarified above there was no way out to

selec Shn Roson Lal Malah for the post of GDS BPM, Leelachila BO.
After selection Shn Roson Lal Malah has been informed of the same

and asked to submit the prescribed attestation form, health certificate
oath of allegation etc. through the IPO, Patherkandi for further action at
this end. These are vet ta be received from the [PO, Patherkandi.

In may kindly be seen from the particulars furnished above that best

possible effort/actions were taken to the selection of the best candidate for
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the post of GDS BPM, Leelachila BO out of three applicants re;‘sponded with

thetr original certificate as mentioned above.

3) That with regard to the statement made in paragraph 1 of the QA the

respondents beg to submit that the selection and appointment to the post of
Grnain Dak Sevak Branch Post Master (GDSBPM) of Leelachila Branch
Post Office (BPO) in Account with Anipur Sub-post Office under

Hilakandi Head Post Office, has been made as Advertised vide this office

No. A-453/PF dated 13.6.2008, as per GDS (Conduct & Employment)
Rules, 2001 (as amended from time to time) and no illegal; action. was,

taken at the time of recruitment.

4) That with regard to the statement made in paragraph 2,3and 4.1 of the OA,

5, Wasin( OB
;oomm’m
£)504 I Jouss
Sapuie i BYR
o Caoy PER PG

100 884~

the respondents beg to offer no comment.

5) That with regard to the statement made in paragraph 4.2 of the OA , the

respondents beg to submit that it appears from the application of the
applicant that hts father had retired from the service under the Dopartment
of Posts, India, in the year 2004 and thereafter expired in the moth of
December, 2005 and as such, the applicant of this OA cannot claim/
demand any special consideration for any future recruitment either on

compassionate ground or during recruitment made on advertisenient.

?Q .
h 6) That with regard to the statement made in paragraph 4.3 of the OA, the

respondents beg to submit that the applicant was not appoint med but
éixnply engaged as GDSDA (Gramin Dak Seva Delivery Agenf)/GDSMD
(Gramin Dak Seva Mail Delivery) at Leelachila Branch Post Office only
fro ninety (90) days w.e.f. 01.7.2004 purely on temporary basis vide

Inspector of posts, Patharkandi Sub-Division Memo No. Al/Leelachila

dated 23.6.2004 and also for ninety (90) days w.e.f. 35.11.2006 vide even
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no. dated 03.11.2006 against the short term vacancy on the same condition

wherein it was also mentioned that the applicant will not claim for future

- appointment and will be terminated by the engager without any notice.

s

7) That with regard to the statement made in paragraph 4.4 of the OA, tﬁe

respondents beg to submit\ that the applicaﬁt was simply engage&\ as
GDSDA of Leelach:lla'BPO purely on temporary basis against short term
vacancy, as mentioned in para No. 4.3 above, whereas Shri Rosonlal
Malah (Respondent No. 5) has been selected through recruitment, who

fulfitled all the criteria for selection. -

8) That with regard to the statement made in paragraph 4.5 of the OA, the

respondents beg to submit that the appliicat-ion' dated 24.3.2007 was
received by this office on. 18.6.2007 and sent to the Inspector of Posts,
Patharkendi on 06.7.2007 for submission of report, against which he
proposéd to fill-up the vacant post of GDSBPM, Leelachila BPO through
recruitment and accordingly Shri Rosonlal Malah has been selected as
GDSBPM of the said BPO by observing all formalities and hence, re-
appéintment of the applicant as GDSSDA does not arise.

' 9) That with regard to the statement made in paragraph 4.6 of the OA, the

respondents beg to offer no comment.

10) That with regard to the statement made i paragraph 4.7 of the OA,

the respondents beg to submit that though the applicant has applied for the
post of GDSBPM Leelachila BPO, in pursuance of this office notification
dated 13:6.2008 and fulfilled all other conditions, the selected candidate
named Shri Rosonlaa Malah | ' :

‘ ala, r.e. respondents No. 5 secured the highest

er ‘ j inati
percentage of marks in HSLC Examination among the candidate as appj; d
‘ _ apphe
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for the post, i.e.42% marks, whereas the applicant secured only 39.20.%

marks in HSLC Examination, which is less than the selected candidate.

11) That with regard to the statement made in paragraph 4.8 of the QA,
the respondents beg to submit that all the applicants were requested vide
this office letter No. Al/Leelachila/08 dated 28.7.2008 to attend this office
on 11.8.2008 along with their original certificates for verification of

documents submitted along with their applications and accordingly

verification of documents/certificates were made on 11.8.2008 in respect
of both applicant and respondents No.5 along with other candidates and no
g @ . other interview was held for the purpose. Temporary working experience is

not criteria for selection of GDSBPM.

:

\? 12} That with regard to the statement made in paragraph 4.9 of the OA,
the respondents beg to submit that selection of respondent No. S as
GDSBPM Leelachila BPO was made as per Recruitment Rule, as laid
down in GDS (Conduct & Employment) Rules, 2001 (As amended from

time to time) and not illegally.

13) That with regard to the statement made in paragraph 4.‘10 of the OA,
the respondents beg to submit that the applicant may be permanent resident
of post-village, but he secured less percentage of marks in HSLC
Examination than the respondents No. 5, as mentioned in reply to para-

4.7above.

14) That with regard 1o the statement made in paragraph 4.11 of the OA, -
the respondents beg to submit that the applicant beyond the post village

area can app‘ly for the post of GDSBPM of any BP and e can be seiec‘(ed

bemg secured the hlg,hest percentage of mark.s Su, 3ect to the condltlon that

Coy g« e

e ¥
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he should shift his residence in the. post-vﬂlagc wﬂ:hm the prescrlbed ’
penod Hence no 1rrcgular1ty took place : |
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15) That with regard to the statement made in paragraph 4.12 of the QA,

and hence publication of result does not arise. However, fact and process

Cgi - the respondents beg to submit that no selection test was taken on any day
% of selection has been intimated to the apbﬁcaﬁt by the respondent No3 vide

| letter No. A-453 dated 10.9.2008, though the applicant did not apply for
% the‘ same, as mentioned in the said letter.
R

16) = That with régard to the statement made in paragraph 4.13 of the OA, -
the respondents beg to submit that challenging aga;nst the selection of
respondent No. 5 is baseless as the whole recruitment was processed and
done as per GDS (Conduct & Employment) Rules, 2001 (as amended from

time to time):

17) That W1t11 regard to the statement made i n paragraph 5.1 of the OA, :
the rcspondents beg to submit that no illegal selection was made and the

‘same was done as mentioned in reply to para—4. 13 above.

18) - That with regard to the statement made in.paragraph 5.2 of the OA,
the respondents beg to reiterate and reaffirm the statement made 1n

paragraph 13 above.

19) That with regard to the statement made in paragraph 6 of the OA,
the respondents beg to submit that filing of this applicant by the applicant

1S baseless.

20j That with chard to the statement made in paragraph 7 of the OA,

the respondents beg to officer no comment.



21) That with regard to the statement made in paragraph 8 of the OA,
the respondents beg to submit that the Hon’ble Tribunal may call for

records, if required or as deem fit.

922) That with regard to the statement madé in paragraphs 8.1 to 8.5 of
the OA, the respondents beg to submit that the selection of the applicant in
the post of GDSBPM, Leelachila BPO against this office advertisement
dated 13.6.2008, other than respondents No. 5, does not arise, considering
the percentage of marks secured in HSLC Examination and other criteria
for selection, as mentioned in GDS (Conduct & Employment) Rules, 2001
(as amended from time to time) hence the Hon’ble Tribunal may

graciously be pleased to reject the present Original Application with cost.

LT —
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VERIFICATION
[ S KndpaaR. K Mﬁm% ..................... , aged
about B years at present  working as

............ ,who is one of the respondents and taking steps in this case, being
duly authorized and competent to sign this verification for alf respondents,
do hereby solemnly affirm and state that the statement made in paragraph

»l’, t‘\/,.q,, l‘:(* ‘t% 2 are true

o my knowledge and  belief, those made in paragraph

2 ) 32 3 5\/@,/, :l, Q/. LG/. JEELIAY being matter of records, are

true to my information derived there’ from and the rest are my humble
submission before this Humble Tribunal. 1 have not suppressed any material

fact.

\QW .

And 1 sign this venification this })‘-----\--th day of b*@”“" 5009 at --g—-

e}
DEPONENT
Senior S tendent Posts
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3
GUWAHATI BENCH :: GUWAHATI
IN THE MATTER OF:
O. A. No. 147/09
Kamal Uddin Ansari
APPLICANT
- VERSUS -
Union of India & Others.
RESPONDENTS
(2/ w}? W Mt ‘ - B
2
s ?ﬂ .
o B Ahad IN THE MATTER OF:
/%a£7; A Written statement filed on behalf
g1y . :
of the respondent No. 5.
WRITTEN STA'IV'EMENTv OF RESPONDENT No. 5
1. I, Sri Roson Lal Malah, son.of Sri Prasad Malah, Vill-
Chargola Tea Estate, P.O.- Leelachela B.0., Karimganj-
788734, am the respondent No. 5 in the above noted case. A
capy of original application was served upon me and I have
(juhe through the same, understood the contents thereof. The
ttalbements which are specifically admitted herein below
cther statements made in the original application are
categorically denied and the applicant is put to the
~#trictest proof thereof.
' That before submitting the para wise reply the"

cdeponent begs to raise preliminary objection' regarding
maintainability of the present original application. It is
ttated that the selection process has been conducted

fullowing the due procedure and the appliéant having
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pattleipated in  the sélection?ﬁﬁfoéess is . estopped from
rhalleﬂqinq the legality of such selection process on being
nnenccessful. Therefore, the law is well settled and there
ite various Apex Court decisions pertaining to the issue
lvulved, Hence, on this score alone the present original

- application deserves to be dismissed.

3. That with regard to the statements made in Para 4.2 of

the original application the deponent begs to state that he

had passed the B.A. examination in the year 2001 from

lt.K.Nagar College and had successfully completed the type

wiiltlng certificate course. It is stated that the deponent

belongs to the Schedule Caste community [Jalia Caste].
Copies of degfee mark sheet,
certificate of type writing and caste
certificate 1is annexed herewith and
marked as ANNEXURE- R/1 colly.

4. That with regard to the statements made in Para 4.3 of
tthe original application the deponent does not admit

anything contrary o the relevant records of the case.

i, That with regard to the statements made in Para 4.4 of
ihhe O,A. the deponent does not admit anything contrary to

e relevant records of the case.

. That with regard to the statements made in Para 4.5
dgnd 4.6 of the O0.A. the deponent while denying the
contentidns made therein begs to state that pursuant to a
cdue selection process the deponént was selected for the
post of GDSBPM of Leelachila Branch Post Office. The
officials respondents issued notification dated 13.06.08
for Filling up of the post of GDSBPM and  accordingly

nelections were held.

". . That with regard to the statements made in Para 4.7
;] the O.A. the deponent does not admit anything contrary

I« Lhe relevant records of the case.

4LJ9§CKA&'\.§Lﬁa p/kOJULA“~



o, That with regard to the statements made in Para 4.8 of
fhe Orlginal application the deponent begs to state that
e applicant appeared in ﬁhe selection procéss without
making any protest and after being unsuccessful raised
ptolest challenging the legality and validity of the
:u%métion process. The law is well settled that one after

bt llocipating in a sélection process can not challenge the
-vglidity of the selection process after being unsuccessful.
Therefore, the present original application is nothing but
A outcome of after though by the applicant making attempt

o mislead the Hon’ble Court.

B That with regard to the statements made.in Para 4.9 of
lhe O.A. the deponent while denying the contentions made
fhereln begs to state that the official respondents

niokd Fled the post and conducted the selection process
lullowing due process. The deponent participated in the
nelection process and on assessment of the suitability of
- the candidates the deponent is found more suitable and as a
result he was selected for the post. It is stated that the
contention raised by the applicant pertaining to the
residential status of the deponent is totally baseless and
imfouhded. The deponent has  got landed property both in
('hargola Tea Estate village and in Bihairdala village and
[mesantly he is a resident of Chargola Tea Estate Village.
"1e Gaon Panchayat and Circle officer to that effect issued
retbificate to the deponent certifying him to be resident
il Lhe Chargola Tea Estate Village.
Copies of Electricity bill, certificate
of Gaon Panchayat, certificate of
Circle Officer etc. are annexed
herewith and mérked as Annexure- R/2

Colly.

10, 1That with regard to the statements made in Para 4.10
«l the O.A. the deponent does not admit anything contrary

I |.he relevant records of he case.

 Qosom Lol Malad~
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That wlth regard to the statements made in Para 4.11

- —— A v =

r.l |Lhe Original application the deponent while denying the

conlkentlonhs made therein begs to state that the deponent

lias got landed property both in GChargola Tea Estate Village

7 o
Bihairdala Village and at present he is residing at the

N ————————— s At i . SIS s & - -

Chargold Tea Estate Vi}lege; The applicant only with the
<- - —

so0le purpose to mislead the Hon’ble Court has annexed the

documents pertaining to his property in Bihairdala Village.

1t 18 stated that as per the most recent voter list as on
N -

i e e s e a—_ e W 9T

Th,.0], 2009 the deponent is a re31dent of the Chargola Tea

- —————

s = =4 ——

lal e VL]lage having house no. 409 Therefpre, the
Tonlent Lon raisedf‘J;;~”—:;;~_~e§pllcant regarding the
isldentlal status of the deponent is totally baseless and
tifauncded. Moreover, so far as forwarding by the employment
- ¢xchange 1s . concerned the selection process has been

conducted following the due procedure and the applicant

- T - e — e —— — —

having participated in the selectlon process 1is estopped

s v —m—

from challenging the legality of such selection process on

Eo- e - A A - —— —— - . - - Wr— SCEmesm—

beinq unsuccessful .
.

A copy of. the voter list.as on 10.01.09
is annexed herewith and marked as

Annexure- R/3.

AR. That with regard to the statements made in Para 4.12
:{ Lhe O.A. the deponent while denying the contentions made
therein begs to state that the respondents selected the
deponent to be most suitable candidate for the post of
(DSBPM in Lilachila BPO pursﬁant to a due selection
process, Therefore, the allegations raised by the applicant
dte unfounded and are nothing but after thought to

11ualrrate the selection of the deponent.

1%, That with regard to the statements made in Para 4.13
¢l Ihe O.A. the deponent does not admit anything contrary
lo ILhe relevant records of the case.

14 That the present 0.A. has gdot no merit and is liable

t.o be dismissed with cost.

Rosom Lol Mol
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'VERIFICATION
Guwahzti Baneh

| TR e

I, Sri Rosonlal Malah, Son of Sri Prasad Malah,:
resident. bf vill Chargola Tea Estate, P.O.- 1lilachila;
blstrick Karimganj, Assam, do hereby solemnly affirm and
ww;ify that the statements made in the 'acqompanyihg
dpplicatlon in paragraphs 2, 6,A8,12, 13 and 14 are true to
Hey knnw]edge, those made in paragraphs 3, 4, b, 'L 9, 10

aihed 11 being matters of . records are true to my information

¢erived there from and the grounds urged are as per legal

" 4dvice. I have not suppressed any material fact.

And T sign this verification on this the 4% day of

January, 2009 at Guwahati.

QOSM ol Malate

APPLICANT
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. ' ASSAN UNIVERSITY, SILCHAR

!A!.,\@&B“_f;,&'gﬁm-ra University Constituted under Act - Xl of 1983 )

Aunéxuke A4 Col\\/

N G@,A‘égsﬁgsxf THREE - YEAR DEGREE COURSE (B. A.) PART- lll EXAMINATION |
T Y%
N R » " ‘\ ) ! ) .
The following are the marRg obtainggby ... .. ......J Ko S L—Cd’lc\fﬁc\[» ........................ Rot A -3¢ . No /[&hT .
? , . . . v om s
of oo /\-Hlf.\.'.‘.“ha.q.\.-.;sj. ® 20 TP College at the Three-Year Degree Course (B. A.) Part - Il Examination, LIRCG
FIRST ELECTIVE SECOND ELECTIVE
Subject ... ... ORI AL (Honours / Pass) Subject .. ... ella. (Pass)
WITH PRACTICAL WITHOUT PRACTICAL WITH PRACTICAL WITHOUT PRACTICAL
el g]e|s|ss|asles| 88 |3 |3 |3 |38/8g|88| g8 e |23 |8 |8 |8 8g|¢&|g|8] 3
= = s |99 3j=g] T2 < = T | z@lcalgsd) 2% < 3 3 < = 3 < = < A
RIS |gg|gg|™glgg (a8 |2 |89333|38 383 || |9 |8[|" 18133 B
< Q:: w = = = w = E ';": 5 {3 w = = = <
> > | % = | 0 = = | 3 S _ - S5 = > 3 & Ky & o =. 3 & w ©
. - o . 3= 5 =8 - - = . o s |d=js=]9 - 2 - - o 3 k- S - = . 5 S - -
2| 2|8 | % |sc|ss|ne| B8 | BB | B |sc|zilvs| 5% | $|E|z|z|E|BE|E|z|E| 50
a o | & glEg|8dira) R L | a Flaglageies 28 g | 2 K R A A BT I QF
77 | 23123 28] 104 NOEY
THIRD ELECTIVE FOURTHELECTIVE GENERAL ENGUSH MIL / AlTE SUBJECT (3)/
) o ) ‘ 4 , { FCES GRAND TOTAL RESULT PAPER (5 OFF
Subject [ 40 (Pass) | Subject ... ... (Pass) | (in Part -1 &l only) | (in Part - 11 & 1l only) PART 111 YET
. . > e o - : . . a i IN HONS IN . e
a 5’2 ::1, $ 3: 2‘1 :3. :} f?) g g: :'_; :§ :g :‘:‘_l. :'2 ::3) :g 2 SURJECT SUBJECTS Merka i agggraguteo
: : - . oo o wiTHOU T
‘ S wimH | wiTHouT | 9 & & Hows
; 3 HONS. | HONS. 333
) o © O <t
= - . = - = - . o~ 0
N . N B . . B b= » - 93
; - - . - o =] b - =
: E E w = - % E w < h % . }5 u. = 8 hg - 0‘3 é ": E
= a. a o= = Q a Q= o o Q= = 0. o~ - 3 Y oa 2 2 Q@
M S 3 b o 3 k] 20| I o S| Z2e 2 3 3 wRS | 229
g % |3 S| 2 3 8 |5 s 8 (- & @ [Ea) K & N 506|686
g '9 B 9 & & ’9 ’9 "'o' g ’9 ’9 9 é 6'“ "o‘ 8 & e . ‘ Distinction n a Suhjoct 75%
T
IO 33| 34 7 T | #9]| 40 505

Note : The list of abbreviations of subjects used in this marks-sheetis appended on the reverse.
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Prepared, hy
A
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Controller of Examinations
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P.o. Anipur Dist. Karimganj: Kssam
No. ;g'zo/gg _ ( qut Registered )

Fass Certificate
7/::; is to certit) 1 t/m[ cS/;r /M —RLsnn . L,z,g o WM&Z\;WWMWWW~

Mw.‘@(:;:‘,(f.g\f\“ an m/lcz[zlanl 0 Ll//ag(’

z S e
| - Pue K alakard __ in l/;e Dist,
- M was a student c/ this hstitution in gw:c’

r.uriting/ Do seclion.
7{6[@&8 fmue({ /us / 4&‘1‘ /ma/ U\ammallon n jypé wrxtmq ( Blind /o{c/ ) 6{',
Shorttand in & nq/zdﬁ with a df)(’l.’(/ o/ »<Z QA@O d%)worc{a per minule /rom this

. shumon
%e/ﬁzoe- [ears a qooJ mora/ c/zaracler LUAI/G um[er lrammq
J !L'H/t éun//}ef succeds tm [1/@

7



QUFICE OF THE tEmJMmg@rammq@m.n BEY
' ~ \ S AT B TS TRATTVE - BRAH
QY X UX R TN Y Y Y KX 2 32T 6N

KARIMGAILT s

10, 5O - Dated 20D - /- Siid

Certified that Shri/spfi Aanerr Lirnase
..-[“ZZT..((,M 'ivees. 8/0, DO, YO Shm/Ly(e S ?w.}& 2ab0d
//M). ve.e.. Of Vili. /Lon A‘?., ceeeee
po. . Ll o pas. /i’cz/a/@?e{.:. N

Dist. Karimzanj belongs to ;Yﬁ(/ﬁl Cast which 1is | /h\

rceognised as S heduled Cast under the constitution of
Schedule Cm:t “and oohedulefl Tribes or der, 1950 a ammended

by ine Scheduled C st and Scheduled Tribes 1ist (NodlflC’l-—

tion order) 1976, \

This ceir tificate is issued on the basis

-f the. enguirv revort submitted bv the Circle Officer,
Karimgan ;)/Bqdnrpur‘/nllqmbuaz /Patherkand i/RoK~—Hagar,
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ASSAM STATE ELECTRICITY BOAM
59 CAEDCL o
< l 3 Bill for Electricity Supply, ASEB
['\'ame of Sub-division :

thl No.: ] Date of Bilt [:El___l Due l)atcm

[(,'onwmcr No. ]l'(‘rm«l of Rill Fram : L ] To: L

NAME OF CONSUNER ¢ fs,/(\c LA j ' No.of Daye:

Address of Consumer

g
y
}
!
PMeter No :
v . cler v, '
4 ) ul .
' - .. y } / ribe
~ AN e ‘l 0 } onnected Load *
S L4 S in KWAR VA
2 g ala LR '
- : MRS { ontracicd Nemand [
& - in KW/KVA [} .
7 z v
3 Calegory @ O crall \If ¢ M asper Meter Reading ... . KVA a‘ .
5] :
§ Motesr Reading Present Previnngs Mifference in reading | 7 ‘
S rom k) EO RN RS BN AN :
2 )
Z [ vntar kvan (4 - :
u?; Bill M0 Reading : (KV \) WD (KA ) AGPF: |
('nr‘n'x'!i':xrd \.::;:':‘ l'l"l:';;‘;‘""/ nin v}’nnp Frop Rebate | 111 Retate Unite Rilted .,,’
i +
N L U R g
\Q Power on llm!({? \ //z Availahility (%) : !
N 3 t
|
WY S ,mvl.JuNG DETAILS Rupees | P. |
{A)| Energy Charge ( pi i
i) First . J Units @ Rs ....................... funit !
i) Next ioofoovi.. Units-@ % RSy, lunit e 1y .
i) Mext e f....... Unifs @ RS..oooioiaeiiiina funit /
iv) Balance ... NS @ Rs.._____ lunit J -
(B)f Total Energy Charge /
(C)| F.PA Charge @ Rs....... TUnit For................... units _LL/,‘ )
(D)| Fixed Chargefor .............. IKVAIKW. @ Ra: /1 Y. IKWIKVA 14 514
{E)| Eiectricity Duty . 7 =S
(F)] Meter Rent T A f1Cr
{G)f Transformer 11 & D Charge ) o)A
{H)] Overdrawral Penalty
(] Adjustinent of past billing / Load Security . R AN
. ()| Misc. Arrears A~ LY
') )0 {K)f Charges for dishonoured chequefbank nk chargesiother chargds [y, ) \
§ {L)| Atrear: (i) Principal (i1l Surcharges AN :
A {t4] Currest Surcharge i Artear Frinipal . \
/" {N)] Currestinstaliment f—"
A RA ,J )’v (OY AMOUNT PAYABLE -
WAD IV -
Other Artears : Fringipal ; Surchargs
¥
installment pending Nos. : Amoun( :
Frepared by Checked by TOTAL
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: \ OFICE OF THE
CHORGOLA GAON PANCHAYAT

P.O. LILACHILA, DIST.- KARIMGANJ.

Nolbl Jearlog Date/£/06/08.

s CERTIFICATE

P 0/4 ¢ 251 Chsla. P.S. Ratabari, Dist.- K irimganj under Chorgola Gaon }’anchayat.

His / hér house holding No. is .01..... as per this office Records.
As per voter list .r—. ... his / her SI. No. —... House No. is . Part No .. ... of

L.d- i Raiabari Consiituency.

His 0@ axes of G.P.'s are paid by him.

—.—

Hrere-is-no-véise :M!ﬂine-e!eemﬁcaun%’semﬂ,

His / her-familys Annual income from all sources is Rs. /om/ .Z.. (Rupees

T_é"/‘ﬂ\{*l/w’}%oz M‘)/‘ ) as per his / her statement. 7550 Ce v/etr <ol ‘/

o bew ey fG &rpaaagfic(//- Searmcea om//,

He/;}fe‘is known to me. . i &] ; }Z/ -
| (€(c

D

CPresident / Seeretary
, Chargola Gaon Panchayat
/4@
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OFFICE OF THE CIRCLE OFFICER. ¢t 77
a, . RAMERISUHNANAG AT

008 :{ (4% _ L Dated
’-“/‘\
\(':w‘i v . . . :

Certificd that the total ‘Ananuil fanily Inceie

2 K N:v'_:\v,’ he 19 el 3

\y @ Nt
AHepy»
2 st

oA "éﬁﬂ r}j(f"f‘f%ﬁ* . Slo. w-;a—wq#wme Sri | Smti--=

7 . )/ﬁM_a\d MCL{Q/I’L . of V“‘ 6\@&3({6\ G/pkﬁ\ @Ajéuf |

I( £ l&\d IC\ o B PS, Ratabari i R~R—N’1& | .)m Karimganj
{ Assam y is Rs. {9 C@f‘ ( Rupecs. 6:J’\C/h ";e‘sﬂ CL/)CU’\D)
_/ only ) from all sourcas as per repert of the I/ R Staf’f
4 B This certificate is issucd for the purpose of - . -
oeltle ‘only. {
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL /g

1t GUWAHATI BENCH il GUWAHATI
cnntral Admmlstmwe‘m’l:unal | A . s S
mﬁr— e O.A. No. 1-57 of 2009, =
"\0. o o ) ) / 3
%/0 91 JAl\ ) 201 \KlL‘- Sh”;K?m?'__,l_Jdd'? Ansari T
T APPLICANT
G“W hahWBehch | - -Versus- R

"The Union of India and :oth',ers |
| O R Respondents

!

N ‘A
RE-JOINDER FILED BY THE APPLICANT .

~

| I | Shri Kamal Uddm Ansan , .Son- of Late Al|m Uddln Ansari,
“aged about 37 years reS|dent of Village- Chorgola TE P.O.
*Leelachllla Dlstrlct - Kanmgan], Assam do hereby solemnly affirm

LI o

and say as follows:-

1. That the deponent is the applicant ‘in the - mstant Orlgmal :
-Appllcatlon A copy of the wrltten statement flled by the
Respondent No. 5 has been served upon, the deponent/ appllcant |

.. and on bemgl understood the contents thereof the
deponent/appllcant prefers to counter the\ sa|d Written
Statement by filing the instant afﬂda_vut.

2. That with~regard the statement Vmade in paragraph No 2 of the
;o ~ Written. ‘Statement ﬁled by the. Respondent 'No. 5, the

deponent/appllcant begs to state that the deponent as appllcant

has not challenged the legallty, valldlty or proprlety of the
~ selection protess In -other words the appllcant ‘has_not
Almpugned the mode of selectlon in thls case. It is the
dlsquallflcatlon or e|lglbl|lty that the Respondent No 5 sufferst
from which has been challenged.. The process or mode of
1 selectlon is dlfferent and dl'StlnICt from allowlng the partlcrpat to
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take part in selectlon The sole issue IS regardlng the eI|g|b|l|ty_ '
of the. Respondent No.5 for the post. of GDSBPM of Leelachlla ﬂ

Branch Post Office. As per advertisement and reIevant rules the

candldates should be a permanent resndent of the vullage where
the post office is Iocated In the instant case the Respondent No..

. 5 ‘who partucnpated in the selectuon and is selected for the said

post |s mfact not a permanent res:dent of the V|Ilage where the
said post ofﬁce is Iocated As such the ground of estoppel is not

reIevant in the instant case.

-

That wnth «regard the- statement made in paragraph No 3 of the -

Written Statement filed by the Respondent NoS the

deponent/appllcant begs to state that the. required quallflcatlon'

for the post of GDSBPM is H. S. L. C. passed and no welghtage is
-given for h|gher qualuflcatlon Further as per advertlsement the
candldéte must be a permanent resident of the vnIIage where the
| post ofﬁce is Iocated The concerned post ofﬂce is located at~
- Village- Chorgola but from the Annexure R/1 Colly annexed by
: the Respondent No.5 |n h|s written statement itself reveals that
' 'the Respondent No 5 is a permanent rescdent of Vlllage-

Blhalrdala under Patuala Gaon. Panchayat

;-

That’ wnth regard the statement made in paragraph No 6 of thei
.Wntten Statement flled by the Respondent No.SA the

deponent/apphcant begs to ‘state’ that as per 'E‘ligibility

-Condltlons mentloned in Paragraphs No.6 of the advertlsementl
dated 23 06 2008 the Respondent no. 5 is not ellglble fqr

appomtment to the post of GDSBPM of Leelachlla Post Office afﬂ' :

- he |s not a permanent resident of the vmage where the sald posf{ |

ofﬁce IS Iocated
N
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That with regard the statement madeﬂn paragraph No. 9 of the
Written Statement filed by the Respondent No.5, the deponent /
appllcant begs to' state that as per Eligibility Condlt:ons
mentioned in Paragraphs No.6 of the Advertisement dated 23-
06-2008, the Respondent no. 5 is not eligible for appomtment to
the post of GDSBPM of Leelachila Post Office as he is not a
permanent resident of the village where the said 'postffoffice is
located. The Respondent No. 5 may have landed pro_‘p,e_'i'ty in
'Village-ChorgoIa or in other villages but infact he is a permanent
resident: of village-Bihairdala under ‘the Pathiala Gaon
f’anchaYat. The certificates annexed as Annexure-R/2 Colly in
the Written Sta‘tement! regarding the residential status. of the
'Respondent No.5 is totally false and baseless moreover these

certificates have not been issued certifying the residential status
of the Respondent No.5; these certificates have been issued -

‘regarding annual income of the Respondent N6.5. Regarding the
Electricity - Bill .annexed by the .Respondent No. 5, the
deponent/applicant states that in the name of the father of the
Respbndent No.5, there is a shop in the Chorgola bazaar at
Village-Chorgola which is presently rented eut to Sri Baifab

‘Kalwar, son of late Radhakishan Sahu of Chorgola T.E. but by
- annexing the Electricity Bill (Commercial) the Réspondent No.5
~is trying to established that he is a permanent resident of Vmage :

~Chorgola, whnch is totally false and baseless.

That with-regard the statement made in paragraph No. 10 of the -
. , \

Written, Statement filed by - the Respondent No.5, the
deponent/applicant begs to state that all the Eligibility
Conditions mentioned in Paragraphs No.6 of the Advertisemen,t

dated_23-06’-2008 had to be fulfilled on the last date fixed in the

‘Advertisement i.e. 30-06-2008. The Respendent No.5 is a
permanent resident of Village-Behairdala and he has been



resndlng at v1llage Behalrdala all along as it is evndent from the

-Annexure9 of the Ongmal Appllcatlon |e Voter List. The'
" statement made by the Respondent -No.5 regardlng hlS.

resudentlal status is totally false and baseless Further- the

“questlon mvolved in the Onglnal Appllcatlon is regardmg ’

permanent resndence of the Respondent No.5 and _riot regardmg

the present resndentlal status of the Respondent No 5 Moreover' |
'the Voter LlSt annexed by the Respondent No.5 m hlS wntten

statement is an amended ‘voter l|st based on 01 01- 2009 The

, 'respondent No.5 may change his present resndence to V|llage-
: Chorgola but he is permanent resudent of vullage Behalrdala and

at the: relevant pount of time he has been residing at vnllage-
Behalrdala ' ‘
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o .That the statements made in the above paragraphs are partly
‘true to my knowledge and partly matter of \records which- I
believe to be correct and the rest are my humble submlss:ons |

and prayer before thlS Hon'ble: Court

. . ' .
A

And I sing th|s afﬁdavnt on this the 27 day of . January, 2010 at
Guwahatu o \




VERIFICATION

I, Shri Kamal Uddln Ansari, - Son of Late Ahm Uddm Ansan aged
‘ "about 37 Years, resndent of Vallage Chorgola T E P. O Leelachma _
,DIStl’ICt - Kanmgan], Assam “do hereby verufy that the contents of -
~'*thIS apphcation and statements made in Paragraphs No 1 to . are
_ true to my mformatnon and I have not suppressed any matenal facts
in the ﬁhng thus re]omder o S L e |

I sngn thirs verlr” catlon on. thIS the 27th day of January, 2010 at "

.‘ . Guwahat|
KCWMM Wh ‘ﬂMw .
(Kamal Uddm Ansan ) R
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